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Existence of Fake Institutions 

785. Dr. V. KULANDAIVELU 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether the Government are 
aware of the existence of fake insti tu-
tions catering various disciplines of 
medicines and issuing certificates to 
that effects; 

(b) if so, what is th e reaction of 
the Government towards such fake 

:.:.. institutions and c~rtificate-holders; and 

(c) what are the effective measures 
taken by the Government to do 
away with the quakery in this country? 

The MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
F AMIL Y WELFARE (SHRIMATI 
MOHSINA KIDW AI) (a) to (c) 
Some such institu tions have come to 
notice from time to ti me. Penal pro-
visions already exist in the Indian 
Medical Council Act 1956 as well as 
in the Indian Medicine Control 
Councll Act, 1970 and Homoepathy 
Central Councial Act, 1973 to the effect 
that no person other than a medical 
practitioner enrolled on the State 
Medical Register shall practi se 
medicine in any State and any person 
contravening this provision shall be 
punishable with imprisonment for a 
term which may extent to one year 
or with fine which may cxtend to 
Rs. 1,000/-. or both. The Govern-
ment of India have advised the State 
Governments/Union Territories to 
invoke the penal provisions and to 
cnsure that there is no addition what-
sover of .unqualified persons to' the 
stream of practitioners. 

Solving ... ri Lanka's Ethnic Problem 

786. SHRI K. PRADHANI 
Will tbe Minist r of EXT RNAL 
AFFAIRS be pleased to state: 

(a) whether as promised by Sri 
ankan President, any investigation was 
made by th Government into anti-

Tamil violence and . any Qo,mpensation 
paid for the loss of life and property 
to the afflicted Tamil CommunHy, a ... d 

(b) if so, the outcome thereof? 

THE MINISTER OF ,STATE IN 
THE MINISTR Y OF EXTER.N AL 
AFFAIRS (SHRI A.A. RAHIM):. (a) 
and (b) The Sri Lankan Police hllve 
undertaken investigations to ~pprehend 
persons ipvolved in the ethnic viole-Qce 
of July 1983. It is unqerstoo~ ffom 
the Sri Lankan Qovernment ,tnat ,63 0 
persons were appreh~nded fof wh 9m 
3000 were released dl1C! '~p l~ck of 
evidenc~ and 22 80 W~Fe gr~nted bail 
pending ~ompletion of investjg~tiDJ1S. 

1 SOg persons are now undet detention 
or court remand. Investi gation$ re 
still continuing. 

The Sri Lankan Government set 
up the Rehabilitation of PrQperty and 
Industr ies Authorit y lH~4er a 
Presidential ordinance for. granting 
assistap.ce for rehabilitation of Property 
damaged in the ethnic violence. It is 
understood that the R.E.P.I.A. has so 
far given loans of approximately Sri 
Lankan Rupees 12 million. It has afso 
di vested the property of -3900 
applicants who wished to rehabilitate 
such prQperty out of their own 
resources. 

Railway Accidents During the Last Six 
Month 

, 787. SHRl ANANTHA RAMULU 
MALLU : Will the Minister of 
RAILWAYS be pleased to state d(!tails 
of the casualties as well as the 
compensation paid to the families of 
the victims of. the Railway accidents 
which took place on the Indian' 
Rail ways during last six months, Zone-
wise? 

THE MINISTER OF STATE IN 
THE MINSTRY 0 ,RAILWAYS 
(SHRI C.K. JAFFER SHARIFF) : 
Zene-wise casualties at;ld compeD~a 'on 
paid to the victims of train ~cci dents 
during the 6 months period August 
1983 to 'January 1984 are detailed 
ahead: 




